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MR. DEPUTY-SPEAKER : Govern-
ment may take note of it.

SHRI P. G. MAVALANKAR (Ah-
medabad) : We want an assurance from
the Government thay they will lift the
emergency immediately.

MR. DEPUTY-SPEAKER : It has
been said by other hon. Members also.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, the Minister of
Transport and Shipping. . .

MR. DEPUTY-SPEAKER : I will
come to vou. [ noticed in the Order
Paper that certain motions or submis-
sions under rule 377 have been allow-
ed after this item. 1 will come to that.
Shri Ni‘iraj Singh Chaudhary.

12.40 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION)
AMENDMENT BILL®

FHE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): 1
beg to move for leave to introduce &
Bill further to amend the Parliament

(Prevention of Disqualification) Act,
1959,

=t wy faed : (FiFT)  F e oA
s SiFaTHE # OF FEET AT e
#1 o fammr ARar g-—waeE FHE
gra  wifeie w6 wifwe, 5 7 $9E
A Far g

“The Committee feels that Gov-
ernment have not properly appre-
ciated the recommendations of

Joint Committee, on regard to dis-
qualification of directorship. In

some cases wherc the Committec
observed that the Board of Direc-
tors enjoyed executive and finan-
cial powers and were thereby in a
position to wield influence, they
recommended disqualification of the
office of directorship, even though
the amounts payable to the holder
was less than “compensatory allow-

Parliament ( Prevention DECEMBER 21, 1973

of Disq.) Amd:_ Bill 240
ance.” In other cases where they
found that the Board of Directors
do not enjoy such powers, they
did not recommend the exclusion
of directorship from exemption
from disqualification. . .”

AT AT 3¢ FHSY AT Y

“The reasons why the Committee
do not want membership of statu-
tory/non-statutory bodies constitu-
ted by Government to be exempted
from disqualification as a class,
are given 1n para 5 of the Third
Report (Second Lok Sabha). As
observed there, membership of cer-
tain bodies is not compatible with
membership of Parliament for one
reason or the other. For instance,
certain committees or boards are
entrusted with executive, financial

or judicial powers. n other cases,
although membership does not
carry any remuneration, it places
the members in a position of
power or influence or in a position
to distribute patronage.”

gafud marAaRT § frwfa®
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T &, wgrfer & A fau e § 97 #
gEEqdl & §T9 AT SETRIMT F a1
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T5 FY AT fawar & ge #7 oY AmaT
g4 ®1 wreqr arfgy 1 |9 am A
aifas 3w o<ty |9 &1 SO0, $4-
Afrae grax feE F@ T AfEEI
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MR. DEPUTY-SPEAKER : Speci-
fically because of your reservation, this
Bill should be introduced and should
be discussed.
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sit ng fomd : F Anar 5w

ARFL & A7 AT fHe agw g7
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MR, DEPUTY-SPEAKER : There-

fore, it is no ground to stand in the
way or take objection to this Bill.

5t wg fomg @ 9wEy A1 oam
fifag
MR. DEPUTY-SPEAKER : You can
come forward with amendments when
the Bill is brought for discussion. You

can do so many things. It is open to
you.

st wa fawd: dqw &1 e A
2147 o wRr g T EWH @ AdT &
MR. DEPUTY-SPEAKER : How do
you want sometimes to make the Chair
all powerful and issue directions?
St owa fema : 43 w31 fF 7 o
AT § 1 el A fag a0 £ @A
% g1g f&aar amga 2, arwifam g
and whether they are in a position to
wield financial power.

za & st famar aifeo

The details should be given.

TH #1 arAwd W fasdr arfae
T A WET, g A€ gaew A g

MR. DEPUTY-SPEAKER : At the
time of discussion, all these things may
be mentioned by you, and they will
answer at that time. We are now con-
cerned with the introduction s'age.

‘The question is :

“That leave be granted to introduce
a Bill further to amend the Parlia-
ment (Prevention of Disqualifica-
tion) Aci, 1959

The motion was adopied,

SHR] NITIRAJ SINGH CHAUDH-
ARY : I introduce the Bill.

12.44 hrs.
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: We now
take up matters under rule 377.

Shri Venkatasubbaiah absent.
Shri Samar Gubha.

SHRI SAMAR GUHA (Contai) :
Sir, I want to draw the atiention of the
House, as also that of the Home Minis-
ter in connection with certain matters
about the Netaji Inquiry Commission.
While setting up the Commission, the
Government assured all assistance to the-
Commission and clearly stated that it
will not be a party either to support or
oppose the earlier report of the Shah-
nawaz Khan Inguiry Committee. How-
ever, the present position of the Netaji
Inquiry Commission gives an impres-
sion contrary to the expressed views of
the Government.

The Government firsy promised to
supply some vital documents. They have
been supplied only at the penultimate
stage when the arguments have begun.
Why the Government have not supplied
these documents has also not been
clearly stated to the Commission. The:
official file of late Pandit Jawaharlal
Nehru has been submitted to the Com-
mission. But you will be astonished to
know that in the file it has been said
that 31 items are either destroyed or
missing. Even the files and documents
produced before the Commission are
not the original; only copies of original
documents have been supplied, In these
documents, many pages are missing, as
are found from the gaps in the serial
number of the pages of these files. 1
do not want to take much time of the
House and 1 will place the whole thing
on the Table of the House. It has been
deposed before the Commission by Mr.
Shyamlal that Netaji himself had writ-
ten a letter from Manchuria to Pandit
Jawaharlal Nehru in 1946 which must
have been sent vig the Nanking Em-
bassy. That let'er is missing from the
file of Pandit Jawaharlal Nehru.

Another very vital document which
is missing is regarding a letter sent by
the President of the former Nationalist
China, General Chiang-Kai-shek to
Pandit Nehiu about an inquiry made
bv the Government of Nationalist
China at Taineh recurding the alleged
plane crash involving Netaji, which
was done at the request of Jate Pandit



